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6. So far as para no. 6 is concerned, the respondent does not wants to

comments. _
7. So far as para no. 7 to 23 are concerned, the respondent states that, the
applicant mentioned the particulars of project under challenged and
the following violations committed by the Respondent No. 13 i.e.
PP.
That the BUA of project was more than 20000 Sq. Mtrs. But PP did
not applied for Environment clearance and consents.
. PP has not obtained any prior Environment Clearance from SEIAA
or MoEF and carried out the construction of 38339.6 Sq. Mirs.
Comprising of 5 residential buildings, 120 flats in addition to this
PP has proposed construction of BUA 9089.6 Sq. Mtrs. 1 building
with 70 flats in illegal manner. Therefore total BUA of project is
47429.2 Sq. Mtrs. comprising 6 residential buildings with 190 flats.
c. PP has not obtained any prior Consent to Establish from MPCB.
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